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DATE OF DECISION : 07 January,2020

FINAL ORDER NO. 50071 /2020
PER JUSTICE DILIP GUPTA

This appeal has been filed against the final findings of the
Designated Authority making a recommendation for imposition of
Countervailing Duty. Learned Counsel appearing for the
appellant has fairly stated that the appellant does not desire to
press the appeal as Central Government has yet to take a
decision and so the appeal may be dismissed at this stage with
liberty to file an appeal, if the appellant is aggrieved by the
notification.

2. Learned Counsel for the other respondents have no
objection to the dismissal of appeal as withdrawn.

3. The appeal is accordingly, dismissed as withdrawn with
liberty to the appellant to file an appeal, if the appellant is
aggrieved by the issuance of a Notification. The Stay

Application, accordingly stands rejected.

(Dictated and pronounced in the open Court)
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